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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 56 OF 2021 

IN THE MATTER OF: 

PARTH MISHRA                                                           …APPLICANT 

VERSUS 

MoEFF CC & ORS                                                    …RESPONDENTS 

REPLY ON BEHALF OF RESPONDENT NO. 2, MEMBER 
SECRETARY, SEIAA, UP ALONGWITH SUPPORTING AFFIDAVIT 
 
MOST RESPECTFULLY SHOWETH: 

1. It is respectfully submitted that the answering Respondent denies 

each and every statement, contention, submission, allegation, 

and/or averment made by the Appellant in the complaint, which is 

contrary to or inconsistent with the present reply and/or the 

records of the case. It is categorically stated that all such 

statements, submissions or averments made by the Appellant, 

which are inconsistent with the contents of this reply, are 

specifically and unequivocally denied, except those which are 

expressly and specifically admitted herein. It is further submitted 

that any inadvertent omission to deal with or deny any particular 

averment made by the Appellant shall not be construed as an 

191



admission on the part of the answering Respondent, and no 

adverse inference shall be drawn therefrom. 

2.  It is submitted that the Ministry of Environment, Forest and 

Climate Change (MoEF&CC), vide Notification dated 14.09.2006 

(as amended from time to time), has mandated the requirement of 

obtaining prior Environmental Clearance (EC) for new projects, as 

well as for the expansion or modernisation of existing projects that 

are likely to have an impact on the environment. The purpose of 

this regulatory mechanism is to evaluate such projects based on 

their potential environmental implications and to ensure that 

appropriate conditions are prescribed to mitigate any adverse 

environmental impact. 

3. That the State Environment Impact Assessment Authority (SEIAA), 

Uttar Pradesh, is a statutory authority constituted under the 

provisions of the EIA Notification, 2006, for the purpose of 

considering and granting Environmental Clearances for projects 

falling under Category 'B' of the Schedule appended to the said 

Notification. SEIAA, Uttar Pradesh, takes decisions based on the 

recommendations of the State Expert Appraisal Committee (SEAC) 

and functions strictly within the jurisdiction and procedural 

framework prescribed by the MoEF&CC. 
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4.  That SEIAA and SEAC, Uttar Pradesh, were reconstituted vide 

MoEF&CC Notification bearing S.O. 3921(E) dated 26.08.2025. The 

Directorate of Environment, Government of Uttar Pradesh, acts as 

the Secretariat for SEIAA and SEAC and ensures adherence to 

statutory procedures during the appraisal and clearance process. 

5.  That SEIAA, Uttar Pradesh, is vested with the statutory 

responsibility of evaluating and granting Environmental Clearances 

strictly at the pre-clearance stage based on an assessment of the 

project's environmental impact. The Office Memorandum dated 

29.06.2010 issued by the MoEF&CC unequivocally clarifies that the 

post-clearance monitoring, compliance enforcement and regulatory 

inspection functions fall within the domain of the Regional Offices 

of the MoEF&CC. SEIAA, Uttar Pradesh, within its limited 

jurisdiction, provides necessary inputs to the regulatory authorities 

as and when requisitioned. A copy of the Office Memorandum 

dated 29.06.2010 issued by the MoEF&CC is annexed 

herewith and marked as Annexure R/1. 

6. It is further submitted that SEIAA, Uttar Pradesh, has neither been 

vested with nor does it possess any institutional mechanism for 

post-clearance monitoring or enforcement of compliance after the 

grant of EC. The statutory authority entrusted with monitoring and 

enforcement of environmental compliance post clearance is the 
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MoEF&CC through its Regional Offices. However, SEIAA, Uttar 

Pradesh, remains willing to extend its cooperation and assistance 

to the competent monitoring authorities wherever required. 

7. It is also pertinent to mention that SEIAA, Uttar Pradesh, has, 

within its limited competence, issued show-cause notices to 

project proponents upon receiving credible reports of non-

compliance and has duly referred such matters to the appropriate 

regulatory authorities for necessary action. SEIAA, Uttar Pradesh, 

reiterates its commitment to upholding the principles of 

environmental governance and assures this Hon’ble Tribunal of its 

continued adherence to the rule of law in matters concerning 

environmental protection. 

REPLY ON MERITS 

1. That without prejudice to the foregoing submissions, it is 

submitted that in the present matter, SEIAA, Uttar Pradesh, 

granted Environmental Clearance for the Riverbed Sand/Morrum 

Mining Project from Betwa River at Khand No. 24/14, Village 

Chikasi, Tehsil Sarila, District Hamirpur, Uttar Pradesh, over a 

leased area admeasuring 36.437 hectares, in favour of M/s Disha 

Enterprises, through its project proponent Shri Mohammed 

Ashfaque, vide Environmental Clearance Letter bearing No. 
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528/Parya/SEAC/4528-4439/2018 dated 24.11.2018. A true copy 

of the said Environmental Clearance dated 24.11.2018 is 

annexed herewith as Annexure R/2. 

2. That it is submitted furthermore, that EC dated 24.11.2018 is co-

terminus with the mining lease period (specific condition No.27 of 

EC). Lease Deed execution was issued vide letter dated 

06.12.2018 and the sanctioned period of mine lease was of 5 

years.  

3. That the answering Respondent respectfully submits that it 

remains at the disposal of this Hon’ble Tribunal and undertakes to 

abide by and ensure strict compliance with any further directions 

or orders that may be passed by this Hon’ble Tribunal in the 

present proceedings. 

 
Date:08/04/2026  THROUGH 
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Advocate 
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110014 
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